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Cantral Admini sir at iv/a Tribunal
Principal Banch, Nau Oalhi.

O.Ae No. 2401/91, 1114/92, 1646/92, 2483/92,

3219/92, 3232/92, 64/93, 104/93,

338/93 & 709'93.

Neu Oalhi this tha 25th Oay of April, 1994,

Hon'bla fir, Oustica S, K, Ohaon, Vice-Chairman(3)
Hon'bla fir, B,N, Ohoundiyal, fl8mb8r(A)
OA. 2401/91

Shri Chat Ram,
S/a Shri Punna,

- ;a/c R-Block, Rajander Nagar,
" icr 0 ua va T>r a j ac t>
l^au Oalhi, -V Applicant

(By advocata fls, Bharti Sharma, orcxy counsel for
firs. Rani Chhabra)

ver au s

1. Union of India,
through its Secretary,
ninistry of Communications,
Oeptt, of Talecommunication,
Neu Oel hi.

2.

3.

Spcretary,
Deott, of Telecommunication,
Sanchar Bhauan,
Neu Delhi,

The General flanager.
Telecommunication Project,
Deptt, of Telecom,
Neu Delhi,

Assistant Engineer,
Coaxical Equioment Installation,
Kiduai Bhauan,
Neu Delhi

14/92

Shri flohan Lai,
R/o 1661, Babu Park,
Kotla flubarakpur,
Neu Delhi-110003,

1.

versus

Union of India,
through its Secretary,
Wnistry of Communications,
Deptt, of Telecommunication,
Neu Delhi,

Resoondent s

Applicant
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j
2. Sub Divisional Officer,

V \ Tslsnraphs,
Bulandshahr, Rssoondents

0A-1P4 6/92

1, Sh, Oagannath Shukla,
S/o Sh, Ram 1*11 Ian Shukla,
R/o 561 I»!oj Pur,Shahdra,
Delhi.

2, Sh, Guru Prasad,
8^0 Sh, Ram Khilauan,
B-4B0, Krishan Nagar,
Delhi,

3, Kunsndsrpal Singh,
Sh, flahubir,

fi/o 25, flsj Pur, -•
Shahdhra, Delhi,

4, Sh, Lumbar i,
S/o Sh, Bisra'n,
R/o 1 660,Babu Park,
Ko tl amubar akpur ,
New Delhi,

I

5, Sh, Buddha Ram,
s/o Sh, Badri,
Rj^e Chuki No, 25,
Sunder Nagar,
Neu Del hi,

6, Sh, Shaeha Ram,
S/o Sh, Badri,
R/o 165, Pradeep Nagar,
Paharganj,
Neu Delhi,

7, Sh, dunni Lai,
S'o Sh, Ram Badal,
R/o 5135, Main Bazar,
Paharganj, « x
Neu Delhi, Apolicante

(By advocate Ms, Bharti Shnrma, proxy counsel for
Mrs. Rani Chhabra)

ver eu s

1, Union of India,
through it« Secretary,
Ministry of ComTiunications,
Deptt. of Telecommunication,
Neu Delhi,

2, Chief General Manager (Pro ject),
Sanchar Bhauan,
Neu Delhi,

3, Divisional Engineer Telecom,
Coaxical Cable Construction,
285# Master Tare Singh Nagar,
Ball andhar*

%
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Oivisional Enqineer T.lecom,
Ambala Cantt,

5. Asstt, Enginaer Talacom,
Coaxical Cable Construction.
Ambala Cantt.
Punjab,

0A.2AB3/99

PosDondsnts

8h, Oaya Shankar.
S/o Sh, Laxml Naraln.
P. o 92. Lakshmi Naoar,
Neu Delhi.

®^vocate fie. Bharti Shar
l^anl Chhsbra) ma

Applicant

f prcxy counsel for

1.

?.

rr-

ver aus

Union of India,
through its Socretary.
Ministry of Communication,
Deott. of Telecommunication,
Sanchar Bhauan.
Neu Delhi.

— — — • #

Assistant Engineer.
Cable Construction.

285. Master Tata Si-.qh Nagar.
Jallandhar,

PA. 3219/92

Respondent

Shri Ved Prakash Sharma,
S/o Shri Dileram. '
/o 1228. Pratap Wager,

Paharganj. a »
Nev Delhi.

AtoI ican t
(By adv/ocate Ms Bharff
1^8. Rani Chhabra) Sharma. proxy counsel for

1.

2.

ver su 8

Union of India,
through its Secretary,
ObIIh Communication. '
Sanchar Bhauan. '
Neu Delhi.

tteerut.

PA.3232/92

Shri prem Giri,

r7 Chand.

N^s5;rhr*
f Applicant
Mrs. Pani'̂ ChhJbrf)^ '̂̂ Sharma, proxy counsel for

ver sue

Respond ent s

UT

I



-Zil

iiL-

- 6 -

1, Union of India,
through its Sacratary,
flinistry of ConiKinication,
Oeptt, of Talacommunicetion,
Sanchar Bha-ian,
N eu Oe 1 hi •

2» Sub Oiwisional Officer,
Tal egranha,
nearut•

3. S.O.C. Talegraphs,
Bar au t,

4, Hccounts Officer,
Talecom £nb,Oivi sion,
SaharanourfUP).

OA-64/93 •

Sh, Ajay Kumar Singh,
S/o Sh, Uishuanath Singh,
P./o ^/7S0 K.Puri,
Weu Oelhi,

Bespond ant a.

; X -

•mx-.

Apol icant

(By advocate Ms. Bharti Sharma, proxy counsel for
ft £, Rani Chhabra)

versus

1, Union of India,
through its Secretary,
nini stry of ComTiunication,
Deptt. of Telecommunication,
New Delhi.

2. Asstt. Engineer Telecom,
Coaxical Cable Const-ruction,
285, Master Tare Singh Nagar,iallunrihar (Punjab)

Dft.104/93

Respondent s

Shri Dais Rcm,
S/c Shri Sumeshar,
R/o Raghubii Nagar,
B-lII 12^ Sang,
House No,478,
Neu Delhi,

Applicant
wow ucxitJ-m

(By advocate Me. Bharti Sharma, proxy counsel for
ft s. Rani Chhabra)

1.

2.

ver su s

Union of India,
through its Secretary,
Ministry of Communication,
Deptt, of Telecommunication,
Sanchar Bhaoan,
Neu Delhi,

Aeeiatant Engineer,
Coaxical Cable Construction,
Dalkundhar ,

Respond en t s
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0A>33B/93

1. Sh, Shri Chand,
S/o Sh, Bhajju Ram,
R/o 128 Ploj Pur,
Shahdhar a.

2, Shri Raja Ram,
S/a Shri Panna Lai,
R/o 16, 258 Barsat i,
Lodi Colony,
New Delhi. Applicants

advocate Ms, Bharti Sharma, proxy counsel for
Mrs, Rani Chhabra)

vorous
- • " 4-

1» Union of India," 4.ij" ^
through its Socr«i«ry,
Ministry of Communication,
Department of Tolecomnunicatinn,
Sanchar Bhauan, Neu Delhi,

2, 5,D,P, Phones, Meerut,

3, Assistant Engineer Phones,
Meerut,

Divisional Engineer Administration,
District Telephone Manaoer,

Meerut Cantt., Baraut.

5. Sub Divisional Officer Phones I,
X Bar Exchange, Delhi Road,Meerut, Respondents

OA-709/93

1, Kanchan,
5/o Sh, Shiv Avtar,
R/o 1226, PrataT Nagar,
Pahaf Danj, Neu Delhi,

2, Sh, Keshan, *
S^o Shri Sunder,
R/c 1226, Pratap Nagar,
Pahar Ganj,Neu Delhi.

3, Sh, Ram Lakhan,
S/o Sh, Mahadev,
"Z® 1226, Pratap Nagar,Pah,r Cnj.Ne. O.lhi. Applicants

(By advocate Pie. Bharti Sharma, proxy couneal Pnr
Mrs, Rani Chhabra) P^oxy counsel Tor

wer sue

1, Union of India,
through its Secretary,
Ministry of Communication,
Deott, of Telecommunication.
Sanchar Bhauan,
Neu Delh,

>

.4 . .
I
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2. Aaslstant Enginaer,
Telaeon Project,

5e!*0elhr"^""'

V
\

R®Spin5J ont

HI,- ^ ORDER (ORAL)d,:.„.r=d b, Hcn.ble Hr. Ou.Uce S.K. Obaon.
l/lce-Chalrn,an

In this bunch of the 0 fK- i.tfio U.Ms., the facts are similar
.nd the centr.eerey r.t.ed 1, the ..... b..n
h..rd

by a common Judgement.

The .pplicante in these c.ses allege that frp,
1986 te 1988 the, rendered .ervice to the r.soendent,
.. cesoel workers. Their .ervices were ternlnated In
order to give effect to the circular dated 22.0. 1987.
They haoe prayed in each of these D.As. that the .rdir.
ter.inating their adroices may b. ouashed. They hau.
further prayed that the resoondents .ay be directrl to
Aa-engage them in service.

y These applications appear to it highly belated. X'
Therefore, they are being dismissed as barred by limitation.

Like any oth2r citizen of this country, each of
S, the applicants is entitled to be considered for a fresh

appointment en merits and in accordance with lau if he
or she is otheruiee eligible. Ue have no doubt.that the
respondents shall consider their cases if and uhen they
feel the necessity o*^ engaging fresh casual labourers thereby
conforming to the mandate of Articles 14,16 and 21 of the
Constitution,

Uith these ubeervations, these applications are
di smissed.

\ No costs.

tfvv.

AnllU2Uvu3ua.Ut|/ VICE CHAIRMAN
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